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adjourned for lunch and will meet again 
at 2. 30. 
The House then adjourned for 
lunch at one minute past one of 
the clock..   

. The House reassembled after lunch at, thirty-
four minutes past two of the clock, 

l»e Vice-Chairman    (Sforimati   Kanak ' 
Mukhevjee); in the Chair 

RESOLUTION RETNEW SUG4R 
POLICY 

THE VICP-CHAIRMAN (SHRIMATI 
KANAK MOKHERJEE): Shri Virendra Verma 
to move the Resolution regarding the new 
sugar policy. 
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THE MINISTER. OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF FOOD 
AND CIVIL SUPPLIES (SHRI H. K. L. 
BHAGAT): Madam, if Mr. Verma agrees, I 
will say few words. Of course, I will reply to 
the debate at the end. But he talked of certain 
arrears and quoted certain figures. I would life 
to say something now. 

 

What is wrong if I give the figures now 
itself,   

 

SHRI H. K. L. BHAGAT: Madam, I just 
want fo give this information to the House 
because we should not act on certain 
assumptions. The position of sugarcane arrears 
as on 15th March 1987 is like this: On an all-
India basis, the total payable WAS Rs. 1369. 
67 'crores. Out of that Rs. 1215. 52 crores have 
been Pa»d-Including- 14 days' grace, balance it 
comes to Rs, 154. 13 crores. The percentage 
comes to 11. 3. 

 
This is the position of sugarcane areas 
which has very much improved this year 
as compared to last year. 
3. 00 P. M.   
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SHRI K. G. MAHESWARAPPA: 
(Karnataka); Madam, Deputy Chairman, the 
object of this Resolution is to get re-
munerative cane price for the farmers. This 
remunerative cane price is linked with the 
condition of the industry also. There are about 
300 sugar mills in the country, out of which 
nearly 50 per cent are in the cooperative 
sector. Most of the sugar mills in the 
cooperative sector as well as in the public and 
private sectors are working at a loss. In 
Maharashtra only, I think good number of 
sugar factories are making profits. I am also 
pleading for payment of remunerative cane 
price to the farmers. But the point is, the 
policy of the Central Government is very 
important while giving remunerative cane 
prices to the cane growers. 

Now, as Per the present policy, the industry 
is unable to pay Rs. 350 to 400 per tonne 
because the cost °f conversion 

itself  may    come    up  to  Rs. 390—400. 
They have to pay wages also and other 
statutory  benefits  to  the  workers. I am not 
holding  a brief for  the  industry; I am for 
payment of more cane prices. It depends upon 
the policy. The Government has now increased 
the quota of free sale sugar a little in the 
interest of survival of the industry. Out of 33 
sugar factories in Karnataka, 18 are in the 
cooperative sector. There are very few in the 
private sector and, in fact, hardly four or five 
factories are making a profits. Supposing Rs. 
30 or  Rs. 40 per quintal is  the cane price 
given, with this policy in vogue, all    the sugar  
factories  in  the  country will  have to be  
closed. My learned friends  should understand    
this: If you    want to pay more cane prices to 
the farmers, the industry also  should survive. 
Supposing all the factories are closed, from 
where can you get remunerative    cane prices 
to the cane growers?    I am connected with the 
cane  growers  in  Karnataka. With  large 
sections Of cane growers I have formed 
associations (for them, I have fought for higher 
cane prices for the farmers in my area. Madam, 
the conversion cost is high. Madam, as you are  
aware, out of one tonne of sugarcane one 
quintal of sugar is produced  on  average  in  
my District. If 10 per cent is the average rate of 
recovery. The recovery rate in Karnataka is 10. 
5  per cent, in    Maharashtra  it is  a little more 
and in north India it is less. So, even if you    
take into consideration the highest rate of 
recovery, it is very difficult under the present 
policy 0f the Central Government to pay more 
to the farmers. The policy will have to be 
changed. 

There is no question of nationalization; I 
am not bringing it here in this connection. 
Almost all the cooperative sugar mills in 
Karnataka are working under loss. The 
Karnataka Government is prepared even to 
sell away some 0f the closed cooperative 
sugar factories. For instance, at Hiriyur, Gauri 
Bidur and Kol-legal, all the three factories are 
now closed and more sugar factories are 
likely to be closed in near future. Why? The 
successful running of the industry depends 
upon the sufficient supply of good cane and  
rne  cane  growing  areas  should be 
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[Shri K. G. Maheswarappa] fixed. And, 
supposing the levy price is fixed at about Rs. 
390 per quintal and if the conversion cost itself 
comes up to Rs. 400, then how can the 
industry survive? I am not holding a brief for 
industry. We know. I come from a kisan fami-
ly. The kisans will get better prices only if the 
industry survives. Now I plead—I pleaded in 
the Consultative Committee also—with the 
Minister that he should consider. Insead of the 
levy and free sale sugar quotas which are 45 
and 55, it should be at least 40 for levy and 60 
for open market. If that policy change is made 
by the Central Government—60 jer cent open 
market and 40 per cent levy ~-then the 
industry will be able to pay more to the cane 
growers. Otherwise it is very difficult to pay 
more can price. In fact, the farmers refused to 
supply cane to the factory demanding higher 
cane prices. Then what was fixed. Many a 
timethE Government intervened and settled 
the matter. In fact, the minimum price 
recommended by the Agricultural Price? 
Commission and the Central Government, is 
not being implemented at all in the State. Why 
do they make that exercise? They recommend 
only Rs. 14, Rs. 15 per quintal. The Central 
Government in-increases it by 2 or 3 rupees. 
The Government allows more payment in the 
interests of the farmers. We are paying more 
than what is recommended by the Central 
Government. Otherwise, the farmers will not 
supply cane at all to the factories. Therefore, 
the criteria adopted by the agricultural Prices 
Commission and the Central Government's 
policy should be changed. This levy 
proportion to free sugar must be changed from 
now 45: 55 to 60: 40. Otherwise, the industry 
will suffer and the sugar production will be 
hampered. 

The hon. Minister is aware that the ^vy 
price also is not uniform throughout the 
country. In some States like Rajasthan, they 
pay more levy price than what is paid in 
Karnataka or Maharashtra. Why is this 
discrimination? I think, in North India the 
recovery is far less than what is there in 
Maharashtra or Karnataka or Andhra Pradesh. 
I am told, the average recovery of sugar is 8. 
5 to 9. 5. It 

does not exceed 10 per cent in Uttar Pradesh 
or Bihar or West Bengal. The Government 
may ' consider encouraging establishment of 
this industry in States where the percentage of 
sugar recovery is more. In Karnataka we are 
not growing jute. Jutemills can thrive in a 
State like West Bengal. 

Next to the textile industry, the sugar 
industry is the bigges in the counry. And his 
industry is facing crisis. We are producing 70 
to 80 lakh tonnes every year. The production 
of sugare fell down because of want of cane 
during past few years. Why there is shortage 
of cane? Because farmers are not getting 
remunerative price. Remunerative price is not 
given because the industry is incapable of 
giving it. It is because of this policy. 

I plead strongly before the Government for 
reduction of central excise. I am not asking 
for nationalisation as already most of the 
sugar industry is in the public sector, and the 
co-operative sector. I do not understand the 
suggestion of our senior Member to hand it 
over to the farmers. In fact in the joint sector 
and the co-operative sugar factories, most of 
the shareholders are farmers. Even in the 
public sector and the joint sector the sharehol-
ders are farmers. In our area most of the 
shareholders are farmers. 

SHRI VIRENDRA VERMA: In your State 
the farmers are the shareholders or the owners 
of the mills. But in Uttar Pradesh... 

SHRI K. G. MAHESWARAPPA: Even in 
Uttar Pradesh and even on an all-India 
average, 55 per cent of the sugar industry is in 
the co-operative sector. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): He is asking whether they 
are the owners. 

SHRI K. G. MAHESWARAPPA: In fact, it 
is governed by the co-operative law and the 
company law. In what manner should it be 
handed over to the farmers? There should be 
some law under which it should be handed 
over to the farmers. Even if the fanners are 
made the 
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owners, with this policy, can they run the 
industry? On behalf of the Janata Gov-
ernment in Karnataka, I offer to hand over a 
few factories if they undertake running the 
factories profitably with all the existing 
liability. Will the Central Government stand 
guarantee? 

We are really facing a grave situation. Out 
of 33 factories, hardly two or three factories 
are making profit—Ugar or Sankeswar, as 
Madam is aware. The San-keswar factory is 
an old factory Great co-operative experts 
started it, and it is already established well in 
Sankeswar, border of Maharashtra. Excess can 
goes to Maharashtra even after feeding 
Sankeswar and Ugar which is in the private 
sector. The latest position in Karnataka is, out 
of 33, hardly 6 to 8 factories are making 
profits. It is only because of this policy. I 
plead that the Central Government should 
stand guarantee to the loans raised by the 
banks and other financial institutions. The 
State Government is under pressure to give 
more cane price to the farmers. Therefore, it is 
necessary to review the sugar policy of the 
Central Government. Shri Kalpnath Rai wants 
to pay Rs. 40 per quintal which is unknown. 
Under the present conditions it is an im-
practical demand. 

Then the sugar Development Fund should 
be liberally given by the Central Government 
to the sick industries. In fact, in the textile 
industry there is NTC National Textiles 
Corporation-which takes over the sick 
industries. Is there any such organisation to 
take over the sick sugar industries in the 
country? 'I plead with the Central Government 
to establish an organisation analogous to the 
NTC to take over sick industries and manage 
them. I, on behalf of the Karnataka Gov-
ernment assure the Central Government that 
we will be happy if the sugar industries in 
Karnataka, whether in the private, cooperative 
or joint sector, are taken over, nationalised and 
controlled by the Central Government Let 
them manage. We are interested in giving 
more to the (farmers to grow more cane and 
factories to produce  more  sugar. 

As regards the policy matter, Mr. Varma 
stated that new licences should not be given 
within the area of 25 Kilo* metres. But the 
present Government policy ii more stringent 
than what he suggested. The Central 
Government has stipulated that within 40 
kilometres no new licences should be given. 
For those sick mills, which are very nearby, let 
there be a low to amalgamate them into one. 
Proposal for such a law is talked of, but it is 
not being brought forward. The hon. Minister 
who knows the industry very well and has to 
take soms hold steps to see that these 
industries are saved. They are almost about 
t^> be closed. In Karnataka, the sugar industry 
h facing a very grave crisis. Out of 33, nearly 
15 or 16 mills are suffering heavy loss. Not 
even one mill is being provided with any asis-
tance by the Centre out of the Cane De-
velopment Fund. Then what is the need for a 
sugar Cane Development Fund? I do not 
think... 

SHRI H. K. L. BHAGAT: I would request 
he hon. Member to yoeld for a second. I would 
have said it at the end that we have started 
with a process of of quickly disposing of the 
cases. Already certain cases have been 
sanctioned. I have asked the State 
Governments that they can send the case, 
whsrever Sugar Development Funds for 
modernisation, for sugar-cane schemes and 
research etc. canbe given. We want to do it 
quickly. The Government is very keen. There 
are some rules which needed to be framed. 
They have already been framed and cleared, 
we are keen about it we have to balance the 
interests of the producer, consumer and also 
the viability of the mills. These are the three 
things we have to reconcile. I assure you that 
the cases from Karnataka or from any 
Government will be considered expeditiously. 
Let me tell you I have written to almost all the 
Chief Ministers for that purpose. We are 
prepared to give loans for precise schemes for 
sugar-cane Development Fund. I have written 
to them about this and I want you to tell them 
to expedite the    things. 

SHRI  K. G. MAHfcSWARAPPA: I 
am  thankful  to  the     Minister. At least 
hereafter he is     expediting the thing by 
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[Shri K. G. Maheswarappa] 
giving additional aid out of the Sugarcane 
Development Fund thereto no sugar mill in 
Karnataka got any assistance out of the Sugar-
cane Development Fund. Therefore, at least 
he should give a time limit. All the 
applications which are pending may be 
disposed of immediately. Otherwise some of 
the factories may not survive. 

Now, in regard to the    fixation of the 
minimum cane price, I    would say let it not be 
left to the Agriculture Price Commission. This 
is my humble submission to the Minister. They 
do not know what is remunerative price. They 
may be experts, they may be 'holding Ph. Ds., 
but they do not know what is the remunerative 
price to  be  given for      sugarcane     
depending upon  the  situation  in  each  area. 
Therefore, take the State     Governments into 
confidence, their  experts  and  the repre-
sentatives of  the  farmers  and the repre-
sentatives of the cane     growers and the 
representatives  of  the  industry  concerned 
should sit    together and have discussions on 
this subject to    arrive at remunerative price for 
sugarcane every year   After all increasing the 
minimum price every year by 50 paise per 
quintal only will not de" nefit the cane growers. 
You must also take  into  account  the  
increased  cost °f cultivation while      fixing the 
cane price. Therefore, the policy needs to be 
changed with  regard  to     fixation  of cane  
price, with regard to the open market sugar and 
levy sugar, with regard to the starting of the 
new factories with    regard to the incentives to 
be given with regard to     the assistance from 
cane     development fund, with regard to the 
Central Government's guarantee to provide     
assistance through the financial  institutions  
and  with regard to reduction of    excise duty I 
hope that the Govt, will come forward with a 
new sugar policy. 

With these few words, in principle, I 
support the Resolution moved by my hon. 
friend, Mr. Virendra Verma and I close as my 
time is up Thank you. 
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THE DEPUTY CHAIRMAN: Now, Mr. 
Satyanarayan Reddy. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): Madam Deputy Chairman, 
I would like to say at the outset that I fully 
support the Resolution moved by Shri 
Virendra Verma because it is a very important 
Resolution. By bringing forward such a 
Resolution, Mr. Verma has highlighted the 
problem, the real problem, of the kisans in the 
country which has been neglected all these 
years. Most of the Members in this House are 
representatives of the farmers who are either 
cultivating paddy or wheat or sugarcane or 
vegetables. But very little has been done for 
the improvement of the conditions of the 
farmers. Though we are pleading in both the 
Houses of Parliament and outside and though 
there have been a number of agitations by the 
farmers, nothing concrete has been done by 
the Government, There is only lip-service. We 
pass many resolutions and We adopt many 
high-sounding resolutions. But, in reality, 
nothing concrete has been done. Recently, we 
have seen what a terrible turn the agitation by 
the farmers in Gujarat took. If the Gujarat 
farmers* agitation spreads to the other parts of 
the country, I do not think that we would be 
able to face it. It is an unorganised sector and 
all the Kisans, all the farmers, in ttie country 
will organise themselves and declare that they 
would not allow this Government to do any 
injustice to them. If that happens, then this 
Government will not stand if even for a day. 
This is my view. So, we should not neglect the 
grievances of the farmers, the growers of 
wheat, paddy, sugarcane and vegetables. The 
kisans are doing a great service to the nation. 
As a matter of fact, the strength of a nation or 
the strength of a society lies on the condition 
olf the farmers. So, we have to do something 
gOod to them. Instead of talking about the 
general things, I would now like to 
concentrate on the points raised by Mr. Verma  
in this particular  Resolution. 

The first point that has been mentioned in 
this Resolution is that the remunerative price 
of sugarcane should be based on a scientific 
method, keeping in view the rising cost of 
production of sugarcane and 
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sugar and general rise in the prices in 
order to provide ircentives of higher su 
garcane and sugar production This is the 
demands of the kisans. The Gujarat agi 
tation shows that the farmers want remu 
nerative prices. Of course, the Govern 
ment also says that it is fixing the prices 
on the recommendations of the Agricul 
tural Costs and Prices Commission. I 
Want to tell one thing to the Minister 
because he is very symapathetic to the 
farmers and he is not blind to their prob 
lems. But I do not know what the policy 
of the Government is because he has to 
act according to the policy of the Govern 
ment. But he is also equally responsible 
for moulding the policy of the Govern 
ment. Because he is very sympathetic to 
the kisans, I know that he can do a lot. 
by changing the policy of the Govern 
ment and moulding the policy of the Gov 
ernment. The present pice that has been 
fixed is mostly dependent on the recom 
mendations of the Agricultural Costs and 
Prices Commission. As some honourable 
Members have asked, I would like to 
know who the Members of this Commis 
sion are. Of course, they may be experts 
and I do not dispute their knowledge. 
But from what background have they 
come? They may not understand the real 
position of the cultivators, the farmers, 
who are really struggling and doing the 
real work     for        this        country. 
That may be the basis for calculation. Apart 
from that, you must have some other method 
of finding the real cost and other things. 
Recently, so far as the sugarcane price is 
concerned, one rupee has been increased. I 
think it is Rs. 18 per quintal. One rupee for 
quintal has been increased. I do not think it is 
sufficient at present, when we take into 
consideration the cost of living. Even an 
attendant in a bank—how much he gets per 
month! But the farmer works 24 hours in the 
field. And what does he get? He is not able to 
educate his children properly. He is not able to 
build his house. Throughout his life, from 
generation to generation, he is in farming. 
What is the reason? That has to be gone into. 
You cannot say that you are giving what the 
Price Commission has recommended. That 
will not suffice, 

I would like the Minister to go into the real 
problem. So I support the first part of the 
Resolution. 

The second part of ihe Resolution says that 
the ownership of cooperative sugar factories 
should be immediately transferred to the 
shareholders and profits should be regularly 
distributed among the shareholders, annually. 
It is a very reasonable demand. If the 
Government is not inclined to accept this, 
then another alternative is to nationalise the 
whole sugar industry. There is no other 
alternative. I think the Government should 
not have any hesitation in accepting it. 

The third part of the Resolution says that 
the cane area and sugar recovery should be 
the guiding factors for establishing new sugar 
units. This is also a very reasonable demand. I 
think that in the policy which the Government 
has announced they have taken this also into 
consideration, and they have to follow the 
spirit behind  this Resolution. 

The fourth part of the Resolution says that 
the location of new and modernised sugar 
mills should not be less than 25 Kms. from 
each other and the crushing capacity should 
be between 1500 and 1800 tonnes instead of 
2500 tonnes. I think the Minister has 
mentioned 40 kms. But this also can be 
considered by the Minister. 

Then, the fifth part says that a programme 
for the modernisation of all old and obsolete 
sugar mills in the country should be drawn up 
and implemented expeditiously. There is no 
doubt about it. Only then can we expect 
greater crushing capacity of the mills. 

Lastly, it says that the sugarcane research 
programme and other developmental activities 
in the mill areas such as irrigation, 
construction of roads, etc, should be suitably 
augmented. Until and unless this point is 
looked after, nothing can be done. At present, 
the condition of the roads is very bad. The 
farmer has to bring sugarcane from the 
villages. Roads are not good. Roads have to 
be improved. Then    the     irrigation 
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facilities have to be improved. The price of 
fertilisers is going up. Irrigation facility is not 
proper. The carrier system is not good. All 
these things have to be taken into 
consideration to make it more profitable. 

Before I conclude, I would like to bring to 
the notice of the Minister some of the 
suggestions so that the Minister may bear in 
mind in future formulations of policies. Any 
policy that the Government may announce or 
the Government may implement should be in 
the interest of the grower. It may be sugar-
cane grower or wheat grower or rice grower 
or any other grower. The Resolution is 
regarding sugarcane grower. Whatever policy 
we formulate, it should be in the interest of 
the grower. It may give some more benefit to 
the factory owner, the grower and the 
consumer. The Government must see that 
there is real benefit to the growers and the 
consumers. 

I would also  like to say that the cess should 
be utilised 'for the development of better 
quality of sugarcane, to help the sick units and 
other things. The most important sugarcane 
areas are Andhra Pradesh, Karnataka, 
Maharashtra, Gujarat, Uttar Pradesh, Madhya 
Pradesh and part of Punjab. Tht problems of 
these areas where sugarcane is grown should 
be understood. More financial aid has to be 
given to the farmers. Incentive has to be 
given. The cell should be utilised for the 
benefit and the development of sugarcane 
growers. 

The statutory sugarcane price which has 
been fixed is Rs. 18 It should be raised from 
18 to 20 or 21. I would like to impress it upon 
the hon. Minister. 

The prices  are being announced every 
year. They should be announced in advance. It 
should be announced a    year earlier so that 
the farmer may know what type of crop he 
should cultivate. 

/HE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI GHULAM NABI AZAD): 
We have, already stated that. 

SHRI B. SATYANARAYAN REDDY; If 
we don't say it, you will forget tomorrow. So, 
we have to repeat it year after year. The kisan 
is mum. He has not organised himself. It is the 
duty of the Government to remember this. 
Still thtre are huge arrears which the growers 
are to get. The Government must take steps to 
see that the arrears are paid to the growers. 
The prices of the fertilisers are increasing day 
by day. So, the Government must see that the 
fertilisers are supplied to the growers at a 
reasonable rate. Whether it is the cane grower 
or paddy grower or wheat grower, they must 
get remunerative prices. Until and unless you 
adopt a broad outlook on this you cannot 
satisfy the farmer. So, this is very important. 
The remunerative price should not be simply 
depending upon the recommendations of the 
Agricultural Costs and Prices Commission 
report. You have to take other factors also  
into  consideration. 

Another point which my friends have said 
is about the ratio of free sale and levy sugar. 
So far as that is concerned it seems to be very 
reasonable if it !s 60 per cent for free sale and 
40 per cent can be levy sugar. That may help 
the farmer, 

I take this opportunity, Madam, to say once 
again that we cannot neglect the very 
important section of our society, that is the 
kisan. As a matter of fact, the very progress 
and development of our country depends upon 
the kisans and the farmers. And we should not 
give any scope for any agitation which we 
have seen in Gujarat. So, I fully support the 
Resolution moved by Shri Verma. 
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DR. G. VIJAYA MOHAN REDDY: Madam 
Deputy Chairman. I want     ta congratulate my 
senior    colleague     for tabling this Resolution 
and bringing to the -attention of this Government 
a very im portant problem that the country is fac-
ing. Sugar   industry i3 in    crisis. Th& very fact 
that we have to import sugar to the tune of 5 lakh 
tonnes itself   reveals that we are not in good 
shape as far as sugar industry goes. It has been 
stated in the press several times that about   50 
per cent of the 387 sugar mills are    on the sick 
list. This is also a grave situa- 
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tion. The person who ig putting the labour, the 
farmer, the person who is working in the 
factories, all of them are unhappy. What is the 
position of a worker working in a sugar factory? 
He is in the lowest ladder in the organised labour. 
He is the lowest paid. After 18 years a, Wage 
Board has been announced but it has not come 
out with its decision. Oniy Rs, 45 as interim 
relief has been given to the sugar worker after 
18 years. Where has he to go? So, the worker 
working in the sugar industry, the farmer working 
in the sugar field, are not getting their proper dues, 
and for all this the Government of India should 
take the total responsibility rMolasses is a 
byproduct Khandsari factories are in a position 
to sell it in free market at about Rs. 150 or more 
per quintal and they are able to pay a 
remunerative pricey to the farmer, about Rs. 27 to 
28 as stated. When the Khandsari factories can pay 
the remunerative price, what is the difficulty for 
other factories to pay the remunerative price? 
Government of India should'think about this-why 
this differentiation as far as price -of molasses 
goes between two sectors of the same industry. 
Government of India is also collecting excise duty 
which works out to about Rs. 10Q0-1500 per 
acre. When so much income is coming from jhe 
sugar growers, then what is the difficulty? We can 
inbuild all these things in. ^fixing the 
remunerative price. When khandsari factory can 
pay Rs. 27, why cant we say that Rs. 27 is the 
correct remunerative price because one man is in a 
position to pay? The farmer is a person who has 
been at a loss continuously all through because 
the entire progress of our country has been shifted 
to the-shoulders of the farmer. It is the. agricul-' 
rural economy which has to suffer " in. order to 
have the capitalist industrial economy. That is law 
of Economics. Without the sufferance of one wing, 
the other wing cannot grow. For how many years 
more you are going to starve the agricultural 
sector in the interest of industrial sector? Because 
this is the law. Because the price of inputs and 
everything, is governed by the. industrial sector. 
And the dues are' their right. When imperialism. 
was there, &that was the method of exploitation. 
When we are ruling ourselves, that 

is the method of exploitation. Our shedding 
crocodile tears, is not going to help to convince 
the farmers Pat this Government has got some 
soft corner for him. That is why I request the 
hon. Minister to deeply go into this situation 
where half of the mills are becoming sick and 
when you are importing 5 lakh tonnes this year, 
what a grave situation it i*? And the farmers 
are not even getting their dues. They are not 
collecting any 

  interest on these dues. And in every State there 
is a different policy. As a matter of fact, 
cooperative means the total authority must rest 
with the share- 

    holders. Why is this not properly understood? 
We must make the farmers_ owners of all the 
industries which are agro-based. Let it be well 
understood. The farmer has got every right that 
his cooperative, should move in such a direction 
that the economy of this country is rearranged in 
favour of the farmer. Thank you, Madam. 
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THE DEPUTY CHAIRMAN; Now the time 
for the non-official business is over. He is on 
his legs. So, he would continue when we again 
take up this discussion. 

DISCUSSION ON THE WORKING 
OFTHE MINISTRY OF 

EXTERNALAFFAIRS—Contd. 

THE DEPUTY CHAIRMAN: Now we take 
up the discussion on. the Ministry of External 
Affairs. Mr. P. N. Sukul may continue his 
speech. 

SHRI P. N. " SUKUL: Thank you, Ma-
dam. 

Madam, as I was saying in the morning, -our 
foreign policy has, over the last four decades, 
been the same, and there is a definite 
consistency in our policy. The foundations of 
our foreign policy were laid down by Pt. Nehru, 
and on those foundations a grand edifice was 
erected by Mrs. Indira Gandhi so much SQ that 
our country has now become the most 
developed amongst the developing nations and 
a force to reckon with. 

Our foreign policy is based mainly on * the 
idea of peace and human liberties, human 
rights. Even in our Constitution we have 
provided, We have talked of world peace. We 
are so. much wedded to the idea of peace. And 
it is only to pursue these ends, for having peaceful 
coexistence among nations that Pt. Nehru gave 
ug non-alignement to which we still stick. This 
non-alignment, there are people who are, not' 
able to appreciate, at least those who are very 
much interested in themselyes and not in others. 
Some talk of equi-distance between the two 
power blocs. If we are really'non-aligned, we 
should have equi-distance, they say. How can 
we have equi-distance? We have our own 
perceptions which differ from country to _ 
country. There are countries who have helped 
us, who "help us. In spite of this policy of non-
alignment, how Can we keep ourselves equi-
distant from the friends and foes, both? That is 
why, on the. basis of our own experience, we have 
developed our friendship with certain nations, 
certain countries who do. not want to destabilise 
us, who do not create problems ior Us but 
rather help and have helped us.. 

About our neighbours, - immediate neighbours, 
Madam, soon after Shri Rajiv . Gandhi became 
the Prime Minister the second time, in his very 
first broadcast to the nation on the 5th of 
January, 1985 he talked of - closer and better 
relationships with the neighbouring countries, 
and he did all. possible to have this kind of 
closer and better relationship with our neighbours. 
He sent emissaries, foreign secretaries, foreign 
ministers to almost all 


